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Teafd ¥ yd-FRem & Sureaer S5 il reHerdr S| g WE, PrwK-ReE
I Sk F A H, oA X IR TguRfy H wrie-fewe & Iy,
3TeAel Sl HEAfd W STEAETdl |
Cape:
15. fret do% % fom < uw-fied wewdl A SuRufy o (FRw) A ST, e
fop Teftr Ferra & sreaer o IuTede sk H IuRerd &

ILTY/IUTLAY Y SMUTAhH TN I |—

16. & 3u-Fradl § AW I TEEH TG 8 S THel/3URAY I QERd % 39l @ S
qg % foT STuTaerely fRufd # Gramsdt &t Sl &l TaRT & 9 Uk Tl 39 GoY
¥ i hRaTE il GoAT ST Wrgdl Y s # fean s

SGh H HEART —
17. (i) @@, yre-Femy/sEei-Rem & qcs o8h & wEde & T e §
TS AT T W IGH 3T G TeR HLaIld| T I8 dfera i et
H @
(i) 91 33T T A 1 GHUE §gAa § fomdn ST Tedeh 9e&d & T T aid
B 3R die S B Y Refa # snaw & g Rufaes @ @l
(iv) o3 I HraE @ TG B qREterd s STEh|
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fAfer st duf 1—
18. () W & = o sr-wuial, R, wd-Rem § At 3 deed @
et & F=foiRga affafea @ -
(i) Sy en-giery gt geenedl/ sl ararafal ael/ 2=/
FREeyHEl/ HitgsR RfeEl/em fodtar deensti snfc € 3TEH/3TRR/
g/ RfE/gsi
(i) Ev@ e Sifaew ST g Sa qeft A9 (S fohe yo, fafte
STNTRATST AT STFen! g T AT T g 3 Yoh §AIS) |
(i) o9 @ o= Edi ¥ 19|
(@) GRS g1 a1 39! 3R § U il g RIfRT SiEd! o 99 § SEER A fonedt
I U deh H @iel 7T Teh 41 3 s @il § STr bl s @fe,
qEdt & fom-sier) & g fAees, T-fRer g gag-ga | fAfde
il & HiaC deh @ @1 Gerer S|
(M) WS F YA F T doRal eMEvde 8 diell 9HEd Sy &l
TS sl § GEl S § Sal WRAE o SifbfEw, 1882 3N
s BfRT % v @ AR AR A B s e g e
vfeqfaal & Rerwr foan s g
(F) WEEd o7 USiigpd wEad W 3RM aEr-gwad v, Sed Fefkfad @
TE &7 9 &S fhar S =nfeu:
) W @ eRE iR IR B qer SIEEd g g i e el
SR 3R a8 3T AT yASH e forw Y wlRE g
T %,
i) dEEd A ReuRE ik e

STehETT | —
19. HEES & afte-oEn @ Jifed wH-Fem g Fge ads stekde @it ufdfed
BY gRT HUAT S| EIIHAl 981 W 34 HeoEeR, R g o siifee

FAT ST TRl 2|
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g/ TS LT o 39T 1—
20.  QigEd W@ A 1 e SN S 3E YRG WeR A1 U9 WHR gl 999-99g

W S U SE | R YRd ShR I U9 GRSl id R, fdT 3l s
STHPR! T HUWN, S THI-99T W 37 gRI TEvIHT all

I Tedieh |—
21, TS WK S Al 36vgs GHe, 3T GHe ST aTell TSifedl & Ared § diered]
& Al & s T aTg-Tedih HU Tl 2|

gfegfd 1—
22. RRFH I gRT 10 3 11 F TeEE F 4, QHEN F TAF e, FHAN 3T

Tz T R & A ¥ Geld ok Tl onfteiier shded % fded # fau
T el ff w1 § 3T fordll off FrEarE), =R o' ffad @1 sTwfEe @, @ sEe
FC | 396 g e T fRet off AT, = A & faerw afagfd @ Ssme)
fageT
23. (%) GRS &1 faueT ded defieww sffAeE, 1860 Y URT 13 3R 14 H
Tl % TR fohar ST Hah|

(@ % GRS F g A e % aR, 39 KU iR IHaiEl % FAvem &
qerd ot g guf, oReuf o A 9wt 2, @ 3¢ St % we A
3 9 fFdt & T8 fean swm a1 39 faaRa 7@ feen swm, sfow 3Tl
TR, 9 3R Sefarg Wiy fadmT & g el W% I 59 TR @
TR s & S

L
24, IME o 6 SFIYE W, U5 WHR THI-GHG T, S off 3fevges Foel
STTQ, Y&Td G &hieh Shshal 3 AR & get e & fou drad
& Sevdl, Fadl oik fafedi @1 o, uRefda it Geife X e @ |

g9 HENI,
fgdd afa |
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Memorandum of Association
of

Sanjay Gandhi Biological Park Management and Development Society
Name of the Society.—
1. The name of the society shall be the "Sanjay Gandhi Biological Park

Management and Development Society (SGBPMDS)".

Registered Office.—
2. The Registered Office of the Society viz., the Sanjay Gandhi Biological Park

Management and Development Society shall be situated in the office of the
Director, Sanjay Gandhi Biological Park, Bailey Road, Patna (Pin-800001),
District- Patna, Bihar.

The area of operation.—
3. The area of operation of the Society shall be the area of Patna district in

general and Sanjay Gandhi Biological Park in particular, and any such area
which may be brought within its fold by Government orders. In special
circumstances like Man-animal conflict co-ordination in other areas, co-

ordination with other zoos within the State etc., the area would extend to the
whole of the State.

Aim and Objectives.—

4. The aims and objectives of the Society are as follows:

(a) complementing, supplementing, strengthening or otherwise expanding

(b)

(©)

the activities of Sanjay Gandhi Biological Park in the cause of
conservation of wildlife, captive management of wildlife and eco-
tourism and facilitating linkage between ex-situ and in-situ
management of wildlife.

to provide platform for open debate, discussion etc. and subscribe or
otherwise assist any charitable, benevolent, scientific, national, public
or any other institution the objectives or purpose of which are
consistent with or which promotes objectives of the society.

to coordinate and liaise with national/ international bodies, experts and
funding agencies and to receive contribution, CSR, donation, gifts,
grants and other funds from Government of India, Central Zoo
Authority, State Government, non-governmental organizations or any
individual, institute, national or international agencies, Government or
private, any other institution of Central Government or State
Government for specific conservation programmes, development of
eco-tourism amenities of Sanjay Gandhi Biological Park.

(d) to receive and manage all contributions, donations, gifts (NGOs,

Corporates, Institutions, including Private & Individual as well) and
funds given to the Society, as well as the revenue generated by the
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(e)

®

(2

(h)

(1)

@

Sanjay Gandhi Biological Park in form of ticketing charges, various
user charges, tendering of facilities, penalties, auctions, rental charges,
animal adoptions, sales of various items, license fees, any other fees or
charges levied on users or visitors etc. in larger interest of Sanjay
Gandhi Biological Park for maintenance and upkeep of zoo animals,
improve the premises as well as maintenance and improvement of
visitors’ amenities.

to obtain projects from government/ semi-government/ non-government
entities and provide consultancy services.

to set apart and create special funds for special objects and apply the
same or any part thereof for such objects.

to engage/ employ such contractual staff as may be necessary for
efficient handling and conduct of business of the society with approval
of Governing Body.

The persons/staffs/service providers employed by the society on
contractual/daily wages basis will get payment from funds of the
society as per norms and approval of the governing body. This will
include EPF contributions or any other insurance for the futuristic
benefits of staffs employed by the society. This does not include those
employees which are in government service.

to acquire immovable properties in furtherance of objectives, with the
prior approval of the state government.

to carry out any other activities in the furtherance of the above
objectives.

Income and property of the Society.—
Any income or profit received by the society shall be applied solely for

S.

promoting the objectives of the society as set forth in this memorandum and
no portion thereof shall be paid or transferred directly or indirectly by way of
salary, dividend, bonus, income or profit to any of the members of the society
provided nothing herein contained shall apply to payment of reasonable
incidental expenses to such members.

Dissolution of the Society.—

6.

(1)

(ii)

The dissolution of the Society shall be done in accordance with the
provisions under Section 13 and 14 of the Societies Registration Act,
1860.

If on dissolution, there shall remain after clearance of its debts and
liabilities, any property, assets and funds of the Society whatsoever,
the same shall not be paid to or distributed among the members of the
Society or any of them, but it shall be transferred to the State
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Government in such a manner as department of Environment, Forests
and Climate Change may determine.

7.  We, the several persons whose names and address are given below, having
associated ourselves for the aims and objectives described in this
Memorandum of Society for Development of Sanjay Gandhi Biological Park,
Patna do hereby subscribe our names to this memorandum of the Society and
set out several and respective hands hereunto and for ourselves into a Society

under the Societies Registration Act, 1860; on this day, the ........ of
...................... ,2025.
SI. Designation and Address Occupation | Signature
No.
1 | Secretary, Environment, Forests and | Government
Climate Change Department, Bihar Service
2 | Principal Chief Conservator of Forests | Government
(HoFF), Bihar Service
3 | Principal Secretary, Animal & Fish | Government
Resources Department, Bihar Service
4 | Secretary, Finance Department, Bihar, | Government
Patna Service
5 | Additional Principal Chief Conservator of | Government
Forests-cum-Chief Wildlife Warden, Bihar Service
6 Director, Ecology and Environment, Patna | Government
Service
7 | Dean, Veterinary College, Animal | Government
Sciences University, Patna Service
8 | Director, Sanjay Gandhi Biological Park, | Government
Patna Service
9 to | Experts, not exceeding three, in the field of
11 | zoo management, veterinary sciences,
biodiversity, education and/or social
science nominated by the Secretary,
Environment, Forests and Climate Change
Department, Bihar
WITNESSES Signature with Date
1 N) o [PS
PN ) o [
PUNAM KUMARI,

Joint Secretary.
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Sanjay Gandhi Biological Park Management and
Development Society Bye-laws, 2025

Short Title, Extent and Commencement.—
1. (a) These bye-laws shall be called "The Sanjay Gandhi Biological Park Management

and Development Society Bye-laws, 2025", hereinafter referred to as 'Bye-laws'.

(b) These bye-laws shall apply to all the members, properties, activities and
transactions of the Society for Management & Development of Sanjay Gandhi
Biological Park, Patna.

(c) These bye-laws shall come into force on the date of registration of the Society
i.e. "Sanjay Gandhi Biological Park Management and Development Society"
under the Societies Registration Act, 1860.

Definition.—

2. Inthese Bye-laws, unless there is anything repugnant to the subject or context,

(a)
(b)

()
(d)
()
()
(2)
(h)

(1)
)

(k)
0
(m)

"Act" means the Societies Registration Act, 1860 (Act No. XXI of 1860).

"Chairperson’’ means the Chairperson of the Governing Body (GB) of
the Sanjay Gandhi Biological Park Management and Development
Society, Patna,

""CZA" means the Central Zoo Authority, New Delhi,
"Director' means the Director, Sanjay Gandhi Biological Park, Patna,
""Executive Body'" means the Executive Body (EB) of the society,
"Finance Officer" means the Finance Officer of the Society,
"Governing Body' means the apex body of the society constituted under
these bye-laws,
"Government" means, unless otherwise specifically mentioned, the State
Government of Bihar,
"Secretary' means the Secretary of the Executive Body of the society,
"Society” means the Sanjay Gandhi Biological Park Management and
Development Society,
"Rules of the Society’” means the Bye-laws of the Sanjay Gandhi
Biological Park Management and Development Society,
"Vice Chairperson' means the Vice Chairperson of the Governing Body
of the society,
"Year" means the financial year beginning with 1% day of April and
ending on the 31% day of March of the following year.

The Bihar General Clauses Act shall apply, mutatis mutandis, for

definition of the terms, not defined herein with proper variance.
Registered Office.—

3. The Registered office of the Society shall be situated at the office of the
Director, Sanjay Gandhi Biological Park, Patna, Bihar until otherwise decided
by the Governing Body.

Date of adoption of bye-laws and jurisdiction.—

4. These bye-laws shall come into force from the date of registration of the
Sanjay Gandhi Biological Park Management and Development Society under
the Societies Registration Act, 1860. The jurisdiction of the Society shall be
the area of Patna district in general and Sanjay Gandhi Biological Park in
particular, and any such area which may be brought within its fold by
Government orders. In special circumstances like Man-animal conflict co-
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ordination in other areas, co-ordination with other zoos within the State etc.,
the area would extend to the whole of the State.
Aims & Objectives.—
5. The aims and objectives of the Society are as follows:

(a)

(b)

(c)

(d

(e)
(H
(2

(h)

@

Complementing, supplementing, strengthening or otherwise
expanding the activities of Sanjay Gandhi Biological Park in the
cause of conservation of wildlife, captive management of wildlife and
eco-tourism and facilitating linkage between ex-situ and in-situ
management of wildlife.

To provide platform for open debate, discussion etc. and subscribe or
otherwise assist any charitable, benevolent, scientific, national, public
or any other institution the object or purpose of which are consistent
with or which promotes objects of the society.

To coordinate and liaise with national/ international bodies, experts
and funding agencies and to receive contribution, CSR, donation,
gifts, grants and other funds from Government of India, Central Zoo
Authority, State Government, non-governmental organizations or any
individual, institute, national or international agencies, Government
or private, any other institution of Central Government or State
Government for specific conservation programmes, development of
eco-tourism amenities of Sanjay Gandhi Biological Park.

To receive and manage all contributions, donations, gifts (NGOs,
Corporates, Institutions, including Private & Individual as well) and
funds given to the Society, as well as the revenue generated by the
Sanjay Gandhi Biological Park in form of ticketing charges, various
user charges, tendering of facilities, penalties, auctions, rental
charges, animal adoptions, sales of various items, license fees, any
other fees or charges levied on users or visitors etc. in larger interest
of Sanjay Gandhi Biological Park for maintenance and upkeep of zoo
animals, improve the premises as well as maintenance and
improvement of visitors amenities.

To obtain projects from government/ semi-government/ non-
government entities and provide consultancy services.

To set apart and create special funds for special objects and apply the
same or any part thereof for such objects.

to engage/ employ such contractual staff as may be necessary for
efficient handling and conduct of business of the society with
approval of Governing Body.

The persons/staffs/service providers employed by the society on
contractual/daily wages basis will get payment from funds of the
society as per norms and approval of the governing body. This will
include EPF contributions or any other insurance for the futuristic
benefits of staffs employed by the society. This does not include those
employees which are in government service.

to acquire immovable properties in furtherance of objectives, with the
prior approval of the state government.

to carry out any other activities in the furtherance of the above
objectives.
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The Governing Body and Executive Body.—
6. The Governing Body and Executive Body of the Society for Management &
Development of Sanjay Gandhi Biological Park shall be constituted with the

following members:

A. Governing Body.—

Additional Chief Secretary/Principal Secretary/Secretary,

1 Department of Environment, Forest and Climate Change, | Chairperson
Government of Bihar
) Principal Chief Conservator of Forests (HoFF), Vice
Bihar, Patna. chairperson
Additional Chief Secretary/Principal Secretary/Secretary,
3 Animal & Fish Resources Department, Government of Member
Bihar or his/her nominee/representative, not below Joint
Secretary rank.
4 Additional Principal Chief Conservator of Forests -Cum- Member
Chief Wildlife Warden, Bihar, Patna.
5 | Director, Ecology & Environment, Patna. Member
A representative of Additional Chief Secretary/Principal
6 | Secretary/Secretary, Finance Department, Government of | Member
Bihar not below Joint Secretary rank.
7 | Director, Sanjay Gandhi Biological Park, Patna. Member-
Secretary
8 | Experts, not exceeding three, in the field of zoo
to | management, veterinary sciences, biodiversity, education | Member
10 | and/or social science nominated by the State Govt.
B. Executive Body.—
1 Additional Principal Chief Conservator of Forest-cum- Chairperson
Chief Wildlife Warden, Bihar, Patna
2 | Director, Ecology and Environment, Patna che-
Chairperson
3 | Director, Sanjay Gandhi Biological Park, Patna Secretary
4 | Director, Animal Husbandry, Bihar, Patna. Member
5 | Divisional Forest Officer, Patna Forest Division, Patna. Member
6 | Director, Rajgir Zoo Safari, Nalanda. Member
7 | Deputy Director, Sanjay Gandhi Biological Park, Patna Member
8 | Experts, not exceeding two, in the field of wildlife health,
to | veterinary sciences, biodiversity, education, and/or Member
9 | architecture nominated by the State Govt.
Membership.—

7. (a) The Government shall have, in its absolute discretion, the power to remove
from office any member nominated to the Governing Body / Executive
Body at any time and shall have the right to fill the vacancy.
The ex-officio members shall hold office as member during their tenure of
appointment in their office.
The non-official members will hold office for a period of three years at a
time. They may be re-nominated by the competent authority.
The State Govt. may, from time to time, nominate any official of the
Government as member of the Society.

(b)
(c)
(d)
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Termination of ex-officio Membership.—

8. When a person becomes an ex-officio member of the Society by virtue of the
office or appointment, which he/she holds, his/her membership of the Society
shall stand terminated when he/she ceases to hold that office or appointment.

Termination of Membership of other.—s

9. Membership of members other than ex-officio members, shall stand
terminated in any of the following situations:

(1) on expiry of the period of membership for which nominated;

(i1) death, resignation, insolvency, lunacy or conviction for a criminal

offence involving moral turpitude;
(iii)) when a member does not attend three consecutive meetings without
proper leave of absence.
Restrictions on the activity of the Society or its Authority.—

10. The Society or any of its authority shall not be competent to appoint any
person, or lease, or in any way transfer the right, title or possession of any
asset such as land/premises/capital asset, any office or building, forest etc of
Sanjay Gandhi Biological Park without the prior sanction of the Government.
However, the Society can engage contractual employees and undertake or
authorize any civil construction or use its premises following guidelines of the
Central Zoo Authority and guidelines issued by other competent authorities in
consonance with CZA guidelines.

Power/Function of office Bearers.—

11. There shall be a Chairperson, a Vice Chairperson and a Member-secretary of
Governing Body (GB) and a Chairperson, a Vice Chairperson and a Secretary
of the Executive Body (EB) of Society. The Director, Sanjay Gandhi
Biological Park, Patna, besides being the member-secretary of the Governing
body, shall also be the Secretary of the Society and function as its Chief
Executive Officer.

A. Chairperson & Vice Chairperson of Governing Body.—

(1) The Chairperson, of the Governing Body shall preside over and
conduct the meetings of the Governing Body and in his absence Vice
Chairperson of the Governing Body will preside.

(i) The Chairperson of the Governing Body shall have overall powers of
supervision, direction and control over all affairs of the Society and
functioning of office bearers.

(i11)) The Chairperson of the Governing Body may invite such persons
other than the members of the Governing Body as special invitees to
the meetings of the Governing Body as he/she thinks proper for
specialized inputs and expertise.

B. Chairperson & Vice Chairperson of Executive Body.—
(i)  For Executive Body, the Chairperson, EB, and in his/ her absence
the Vice Chairperson, EB will preside over the meetings.
C. Member Secretary of Governing Body.—
(i1)) Will convene the meetings of the Governing Body and record the
minute of the proceedings.
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D. Secretary of the Executive Body.—

(1) All executive and financial power of the Society shall vest in its
Secretary, EB who shall be responsible for planning, implementation
and monitoring of activities as would be decided by the Society.

(i)  Will exercise and discharge such other duties as may be delegated to
the Secretary by the Society.

(iii))  Will remain in overall charge of funds of the Society and open and
operate the Society's accounts in the banks.

Power and Function of Governing Body and Executive Body.—

12. (a) The business of the Society shall be managed by the Governing
Body, subject however, to the overall control and policy decisions of the
Government. The Governing Body shall exercise all such powers as are got
by the Act or by these bye-laws required to be exercised by the Society at
the meeting of Governing Body. Following will be included in the functions
of the Governing Body:

(1) Overall policy guidance and co-ordination of programmes
implemented by the Society,

(i1)) To approve and sanction the Annual Plan, Budget and Audited
Accounts,

(i11))  To make, alter and amend the objectives, rules and regulation of the
society, constitute committees from time to time as and when
considered necessary for effective execution of the programmes and
schemes,

(iv)  To delegate administrative and financial powers and functions to
the employees, committees and consultants of the Society,

(v)  To execute such responsibilities and such duties which the state
government assigns it from time to time.
(b)  Subject to the general control and supervision of the Governing Body and
the restrictions imposed under the bye-laws, the Executive Body shall have
the following powers and functions, namely:

(1) to manage properties including fund of the Society,
(i1) to raise funds for the society by receiving fees, gifts and
donations etc,
(111) to receive any movable and immovable property for and on
behalf of the Society,
(iv) to enter into agreement for and on behalf of the Society,
(v) to defend legal proceedings against the Society,
(vi) to sell, transfer or otherwise dispose of any movable property of
the Society with the prior approval of Governing Body,
(vii) to ask for levying such fees & charges to meet out objectives of

the society as well as to make recovery for the services (as
prescribed) provided by the society.

(viii) to engage and employ persons/ technical support/ consultants/
organizations for rendering services under approval of Governing
body.

(ix) to collaborate with organizations/ institutions to meet out

objectives of animal care, exchange programs for conservation &
breeding, awareness and research.
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(%) to undertake works of capital nature as per the delegation given
by the Governing Body,
(x1) to perform all such acts and do all such things as may be
necessary for proper management of the affairs of the Society,
(xii) to institute, conduct, compound or abandon any legal

proceedings by or against the society or its officers or otherwise
concerning the officers of the society and also to compound and
allow time for payment or satisfaction of any debts due and of
any claims or demands by or against the Society and to refer any
difference to arbitration and observe and perform any award
made thereon,

(xiii) to issue guidelines and directions as may be necessary for
implementation of programmes,
(xiv) to critically examine and to pass the annual/quarterly work

programme of the Society, action plans and project proposals.

Power and Functions of the Secretary of Society.—

13.

(a)

(b)

(©)

(d)

(e)

®

(2

(h)

The Secretary of the Society shall also be the Chief Executive Officer of
the Society. He will prepare and present the Annual Action Plan before the
Executive Body. Those components of the Action Plan which are
sanctioned by the Executive Body, shall be got approved in the next
meeting of the Governing Body.

All decisions, instructions and orders of the Governing Body and Executive
body shall be carried out by the Secretary. He shall receive and make
all correspondences for and on behalf of the Society. He will receive all
contributions/ grants, gifts, donations or other funds meant for the Society
and credit the same into Society’s account and will issue proper receipts for
the same.

The Secretary shall have control and supervision of all resources, assets,
properties and estates of the Society.

Withdrawal of money from account of the Society will be through cheques
jointly signed by the Secretary and Finance Officer. In case the finance
officer is not there, the withdrawal may be done through cheques jointly
signed by the Vice-chairperson and the Secretary.

All contracts on behalf of the Society shall be signed by Secretary and
witnessed by another member of the Executive Body.

The Secretary shall arrange to comply with the requisite statutory returns
and statements and periodical accounts. He shall submit Annual
Administration Report on the affairs, financial position and budget of the
Society to the Governing Body and the Executive Body. He shall file with
the Registrar of Societies, documents required under Section 4 of the Act
as amended from time to time.

The Secretary shall represent the Society, and act on its behalf and in stead
of it, in all judicial, quasi-judicial proceedings and matters and shall have
powers to engage advocate(s) to represent him and the Society in any
proceedings. He may sue or be sued on behalf of the society.

The Secretary shall present for inspection the books of accounts and
records of the Society as required under the financial rules.
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(1) It shall be the duty of the Secretary to carry out the works, administration
and management of the Society in conformity with the aims and objectives
and rules of the Society.

(j) All contracts and other instruments on behalf of the Society shall be
executed by the Secretary.

Meeting of the Society.—
14. (a) The Governing Body shall meet at least twice a year. The Executive Body
shall meet at least once in 3 (three months).

(b)  The first meeting of the Governing Body for a financial year shall be held at a
date not later than 30" June where among other business of the Society, the
following shall be disposed of, namely:

(i)  Consideration and approval of the Annual Report of the activities of the
Society for the preceding year together with the audited copy of the
balance sheet for the said year,

(i) Income and expenditure, receipt and payment accounts and the Audit
Report relating to the previous year, and

(iii))  Appointment of Auditors for the current year.

(©) The meeting of the Governing Body and Executive Body of the Society shall
be held at such date and time as may be fixed by the Secretary in consultation
with the concerned Chairperson/Vice-Chairperson.

(d) At least seven days notice shall be given for convening a meeting. An
extraordinary meeting may, however, be called at a shorter notice. Delivery of
notice through post, email or any other digital medium would be construed as
service of notice.

(e) Every meeting shall be presided over by the Chairperson and in his/her
absence the Vice-Chairperson of the Governing Body shall preside, with the
consent of the Chairperson. Similarly, in case of Executive Body meeting, the
Chairperson and in his/her absence the Vice-Chairperson of EB will preside
over, with the consent of the Chairperson.

Quorum.—

15. A minimum one-third of the number of members would constitute the quorum
for a meeting, provided that either the Chairperson or the Vice-Chairperson of
the concerned Body is present at the meeting.

Emergency Power of the Chairperson/Vice Chairperson.—

16. Nothing in these bye-laws shall prevent the Chairperson/Vice-Chairperson
from exercising powers of the Society in case of emergencies for furtherance
of the objectives of the Society and action taken shall be reported to the
Society in the next General Body meeting.

Proceeding of the meetings .—

17. (1) The Secretary shall cause minutes of every meeting of the Governing
Body/ Executive Body to be entered in a Register and duly signed by
the Chairperson thereof and it shall be in the custody of the Secretary.

(i1)) All disputed questions shall be resolved by majority votes. Each
member shall have one vote and in case of equality of votes, the
Chairperson shall have a second casting vote.

(ii1) The proceeding of the meeting shall be circulated to all members.
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Funds and properties .—

18. (a) The funds and properties of the Society, movable and immovable,
shall be vested in the Governing Body. The funds of the Society shall
consist of the following:

(1) Grants/ gifts/ donations/ funds/ capital from Government/ semi-
government/ non-government entities/ individuals/ societies/
groups/ trusts/ foundations/ CSR funds/ other financial
institutions etc.

(i) All revenue generated by the Sanjay Gandhi Biological Park
(eg. ticketing charges, various user charges, tendering of
facilities, penalties, auctions, rental charges, animal adoptions,
sales of various items, license fees, any other fees or charges
levied on users or visitors etc etc).

(i11)) Income from investments and other sources.

(b)  All money received by or on behalf of the Society shall be paid in one
or more savings accounts to be opened in the name of the Society in
Post Office or any other nationalized bank. The Secretary, jointly
with Finance officer of the Society, shall operate the bank account
within the limits, if any, specified by the Governing Body from time
to time.

(c) All money not immediately required for the purpose of the Society
may be invested in fixed deposits in nationalized banks or in
securities authorized by the Indian Trusts Act, 1882 or any other law
regulating the investments of public funds.

(d) The Society shall keep at its registered office proper Books of
Accounts in which the following should be entered accurately:

1) All sums of money received and source thereof and all sums of
money spent by the society and the object or purpose for which
such sums are expended,

1) The society's assets and liabilities.

Audit.—

19. The annual account of the Society shall be got audited by reputed firm of
Chartered Accountants appointed by the Governing Body. It can be further
audited by the Accountant General, Bihar, if required.

Directions of Central/State Government.—

20. The Society shall comply with such directions as may be issued to it from time
to time by the Government of India or State Government. The Society shall
furnish to the Government of India or State Government such reports, returns
and other information as may be required by them from time to time.

External Evaluation.—

21. The State Government may conduct external evaluation of Society's
performance as and when felt necessary through agencies as deemed
appropriate.

Indemnity.—
22. Subject to the provisions of sections 10 and 11 of the Act, every member,

employee and agent of the Society shall be indemnified against any cost,
expense or liability incurred by him in defending any proceeding, whether civil
or criminal, arising out of any act done in the discharge of official duty relating
and relevant to the affairs of the Society.
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Dissolution.—

23. (1)  The dissolution of the Society shall be done in accordance with the

provisions under Section 13 and 14 of the Societies Registration Act, 1860.
(i1)) If on dissolution, there shall remain after clearance of its debts and

liabilities, any property, assets and funds of the Society whatsoever, the
same shall not be paid to or distributed among the members of the Society
or any of them, but it shall be transferred to the State Government in such a
manner as department of Environment, Forests and Climate Change may
determine.

Amendment.—

24. On recommendation of the Governing Body, the State Government may make,
alter and amend the objectives, rules and regulation of Society from time to time
as and when considered necessary for effective execution of the programmes
and schemes by passing a resolution.

PUNAM KUMARI,
Joint Secretary.

3refteres, AfAATeRT qSumed,
fIgR, 9e1 gRT yaIfea wa gfsal

fagR o1 (3rATeRuT) 77-5714+10-Sr0St0dtol
Website: https://egazette.bihar.gov.in




